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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

4 § =1
ORIGINAL APPLICATION NO. 110 OF 2024 1

N&TARIKL

IN THE MATTER OF:

Vivekanand Singh .... Applicant
Versus

State of Uttar Pradesh & Ors. .... Respondents

REPLY AFFIDAVIT OF BEHALF OF RESPONDENT NO. 2 (NEW OKHLA
INDUSTRIAL DEVELOPMENT AUTHORITY)

I, Gyanendra Kumar, aged about 49 years, son of Sh. O.P Yadav, having office at
New Okhla Industrial Development Authority, Sector 39, Department-
Horticulture, Gautam Budh Nagar, Uttar Pradesh-201301, do hereby solemnly

affirm and state as follows:

1. That I am presently serving as Deputy Director, Department of

Horticulture at New Okhla Industrial Development Authority herein

o ,,, i M ,\ Respondent no. 2 (“NOIDA/Answering Respondent”) in the present
%. s ¥

i"‘* f q.mf %@N " qpphcatmn I am well conversant with the facts of case having perused
; h‘ﬂ %, 42 {5

£ }‘he records pertaining to case available in my office. I am authorised to

e o§

“\. y “\ = Q’" j
.~ swear the present affidavit on behalf of Respondent no. 2 and competent

to make the present affidavit.

at
anendra Kum
GDy Dlrector (dur\l
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2. Isay that all the averment made in the Application, which are not borne
from documentary record and contentions raised in the Application,
which are not in consonance with law are denied. No pleading in the
Application shall be deemed to have been admitted unless it is
specifically admitted by the deponent in the Reply. I crave liberty to file
a detailed para-wise reply to the Application at the later stage, if any
occasion arises.

3. That instant Application is filed by Applicant under Section 18(1) read
with Section 14, 15, 16 & 17 of the National Green Tribunal Act, 2010,
inter-alia seeking following relief from this Hon’ble Tribunal-

“ a. Direct the Respondent authorities to take punitive or strict

action against the companies and agencies who have caused

environmental pollution around the said region;

b. Direct the Respondent authorities to maintain the wires and

optical fibre cables network in the Gautam Budh Nagar region;

c. Direct the Respondent authorities to take all steps to ensure

strict compliance of environmental norms by the companies and

local agencies who apply for laying overhead cables and wires;

d. Constitute a high - level committee to monitor the aforesaid
situation which is transcending to other cities and submit
periodical reports to this Hon’ble Tribunal;

e. Direct the Respondents in the interim to implefnent the existing

rules and laws strictly regarding the laying of overhead wires and

G)‘;z:end:a Kumar
Dy. Director {}ion)
Div-Ist NOIDA
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cables and also in respect to concretization of trees in the Gautam
Budh Nagar region of Uttar Pradesh;

f. And pass any other appropriate order/ direction as this Hon’ble
Tribunal may deem fit and proper in the aforesaid facts and

circumstances and in the interest of justice.”

4, That the instant Application was heard by this Hon’ble Tribunal on
31.01.2024, and was please to issue notice to the Respondents with the
direction to file their reply/response to the allegation made in the
Applicatidn within 2 months and posted for hearing on 03.04.2024.
However, due to the bonafide mistake of the Answering Respondent, the
said Application was not received to the concerned department i.e., Law
Department of NOIDA for appointment of Advocate for representing
Answering Respondent in the present Application. The present
Application was faken up by this Hon’ble Tribunal on 03.04.2024, due to
non-appearance of Respondent no. 1, 2 and 4 the Hon’ble Tribunal
provided one more opportunity to file their response within one month
subject to payment of INR 10,000/- each as costs. That due to the intra-
K ,k\lepartment delay the said application was not available to the Law

s Ja Department of the Answering Respondent and after receiving the

.-~ application, it took considerable time to appoint Advocate in the present

Application. In the view of said exercise, the Answering Respondent was

Ow

Gyanendra Kumar
Dy. Director (Horl)
Div-Ist, NOIDA
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- unable to comply with the order dated 03.04.2024 of this Hon’ble
Tribunal.

5. It is submitted that the Answering Respondent is a public authority
constituted under provisions of Uttar Pradesh Industrial Development
Act, 1978. Considering the impersonal nature of the Government’s
functioning, the delay in the decision-making process is bonafide and not
intentional or deliberate. The Answering Respondent humbly apologises
for the inconvenience caused. That Answering Respondent is filing the
present Reply after depositing of cost of INR 10,000/- with the National
Green Tribunal Bar Association, Principal Bench, New Delhi.

| 6. That the Applicant has falsely alleged that the Answering Respondent is
entrusted with the duty to grant permissions to the telecom companies
and local internet agencies to lay overhead cables and wires for internet
and wi-fi connectivity in the area. It is submitted that Answering
Respondent only grants permission for underground laying of wires,
cables etc. and no permission is granted by the Answering Respondent
| r jfor laying of overhead wires, cables etc. In fact, laying of any overhead

cable and wires/Optical Fibre Cables (“OFC cables”) etc. for internet/wi-

fi or any other purpose is a strictly prohibited activity in NOIDA and
there is no question of grant of permission/license to any agency of

company as wrongly alleged by the Applicant. True Copy of Office order

Fhara Kumar
= toasiar HE0l)

Dy. Director 2
);J'w-m. NOIDA
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dated 24.05.2023 of NOIDA for laying of underground wires/Optical Fibre
Cables etc. is marked and annexed as Annexure R-1.

7. That Applicant filed a representation dated 05.01.2024 to the
Respondents vis-a-vis action against overhanging of wires, OFC cables,
television cables in Gautam Budh Nagar, Uttar Pradesh. After being privy
to the representation dated 05.01.2024 of the Applicant, the Answering
Respondent put all its machinery in action for removal of all types of
overhanging wires, OFC cables etc. on the trees within its jurisdiction to
maintain environment clean and to remove unnecessary risk involved
from it.

8. It is submitted that the Applicant has annexed photographs of tangled
wires oﬁrerhanging on the tree depicted in its Application as Annexure -
A-1. However, the Applicant has failed to disclose specific location of the
said photographs in the Application, still the Answering Respondent
contacted the Applicant on 12.06.2024 for ascertaining the exact
location of the photographs, so that strict remedial action may be taken

/ LA

\; by\the Answering Respondent in accordance with law. It was informed by

,‘-,'g‘

}h@ Applicant that the annexed photographs were of Sector 1, 2, 3 and 7

'."} ;.;;:‘/«'v /f/ N01da Gautam Budh Nagar. The Answering Respondent initiated a

\‘,,___ -l
drive on 14.06.2024, to remove all the overhanging wires, OFC cables etc.

from the trees within its jurisdiction. It is pertinent to mention that this

Cyanendra Kumar

Dy. Director (Hort)
Div-Ist, NOIDA
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drive was very fruitful as Answering Respondent was able to remove all
the overhead and tangled wired from the trees. True copy of photographs

removing tangled wires and OFC cables by Answering Respondent is

marked and annexed as Annexure R-2(Colly).

. In furtherance of removal of the overhanging wires, OFC cables etc. from

the trees and to resolve the said environmental issue, the Answering
Respondent issued a Public Notice dated 19.06.2024, in national and
local newspaper namely Hindustan & The Pioneer Delhi respectively
informing general public that installation of wires, OFC cables etc. on
the tree, is a punishable offence and fine may be imposed for any
violation against the responsible company or individual. The contents
of the Public Notice dated 19.06.2024 is reproduced below for the ready

reference of this Hon’ble Tribunal-

“ad wryrvor @i g Br arar 8 arde ahe §RT
HIFETTr 3 gIRT 129 713 3321 @6 Gov. of U.P. enacted the Uttar

Pradesh Public Land (Permission for placing and maintaining

optical fibre cable) Act 2001 & FH 7 FI0sT &7 7 3171 ardt 6
&7 (ge;, 13- 418 anfd) & FUV [T 4 gEe & S (Lelephane
Wires, Internet Wires, Optical Fibre Cables) 1 T FIET

BUSHI9 SUeTy §1 39 Wae i govers 9T & 19w gUsiHD
F1dare] @1 sl a srfevs ot sfetdg Far wdm

True Copy of Public Notice dated 19.06.2024 published in the national

and local newspaper is marked and annexed as Annexure R-3(Colly).

om

Gyanendra Kumar
Dy. Director (Horl)
Div-Ist, NOIDA
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10.1It is submitted that the Answering Respondent has already taken the
remedial steps within its territorial jurisdiction, thereby addressing all
the grievances raised by the Applicant. As such it is prayed that the
present application may be disposed off by taking into account the

aforementioned information and action taken by NOIDA.

Gyanendra Kumar
Dy. Director (Hart)
Div-Ist, NOIDA

VERIFICATION:

Verified at Gautam Budh Nagar on 16.08.2024 that the factual contents
of this Reply Affidavit are true and correct to my knowledge as derived
from the records of the case and nothing stated therein is false and
nothing material has been concealed there from. The last paragraph is

prayer to this Hon'ble Tribunal.

DEPONENT

Gyanendra Kumar
Dy. Director (Hart)

ATT E S T E B Div-Ist, NOIDA

16 AUG 7024
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B-1, Udhyog Marg, Block B, Sector 1,
India

Latitude Longitude
28.587335° 77.31291666666667°

Local 10:48:38 AM Altitude 207 meters
GMT 05:18:38 AM Friday, 14.06.2024

Gyanendr Kumar
. Niesetor (Hort)
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Block B,
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Longitude
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28.589690000000004°
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31100166666667°
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33
:03:09 AM
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Gvanendra Kumar
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Uttar Pradesh 201301
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Block B, B6, Block B

Longitude
77

Latitude

313415°

587553333333336°

Local 10:

28

Altitude 205 meters

Friday,

53:21 AM

GMT 05:23:21 AM

14.06.2024

anendra Kumar
Nicentar (Hartl
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(l GPS Map Camera

' ; { - B
Noida, Uttar Pradesh, India
C-93, C Block, Pocket C, Sector 20, Noida, Uttar Pradesh 201301,
India
Lat 28.5680782°

Long 77.330697°
08/06/24 10:17 AM GMT +05:30

Gyanendra Kumar
Dy. Director (Hert)
Div-Ist, NOIDA
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12, Block B, Sector 1, Noida, Uttar Prad

Latitude Longitude
28.590093333333336° 77.31067666666667°

Local 10:26:32 AM Altitude 209 meters
GMT 04:56:32 AM Friday, 14.06.2024
- - e

Cyanendra Kumar
Dy. Disector {Hort)
Div-Ist, NOIDA
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Camera Lite

S

B-11, Block B, Noida Sector 3, Noida, Uttar Pradesh 201301, India

Latitude Longitude
28.580274999999997° 77.32066°

Local 10:23:44 AM Altitude 206 meters
GMT 04:53:44 AM Saturday, 15.06.2024

= > e ey = ==

Gyanendra Kumar
A Tirector (Hort)
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Uttar Pradesh, Ind
C-167, C Block, Pocket C, Sector 19, Noida, Uttar Pradesh 201301,

]

Noida

Lat 28.5680503°
Long 77.329156°

08/06/24 10:26 AM GMT +05:30

nendra Kumar

. Director (Hert)

Gya!
Dy

NOIDA

Div-lst,
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Camera Lite

V. L 2 B

G25, Block G, Noida Sector 3, Noida, Uttar Pradesh 201301, India

Latitude Longitude
28.5804216° 77.3205025°

Local 10:25:40 AM Altitude 206 meters
GMT 04:55:40 AM Saturday, 15.06.2024

G Coilvﬁrﬁn.ar




Camera Lite

F6, Block F, Noida Sector 3, Noida, Uttar Pradesh 201301, India

Latitude
28.579878333333333°

Local 10:30:45 AM
GMT 05:00:45 AM

Longitude
77.31840333333334°

Altitude 206 meters
Saturday, 15.06.2024

Gyan# a
f')y. Director (Heort)
.. svmtnA
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tor 2, Noida, Uttar Pradesh 201301, Indis

Latitude Longitude
28.582513333333335° 77.31640999999999°

Local 10:34:45 AM Altitude 206 meters
Saturday, 15.06.2024

Gyanendra Kumar
Dy. Director (Hort)
- v_s MAINDA
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Longitude
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Altitude 207 meters

Director (Hort)

Saturday, 15.06.2024

vanendra Kumar
Div-Ist,
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Latitude
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58319°

C
Local 11:06:31 AM

GMT 05:36:31 AM
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Dy. Director (Hort)
Div-Ist, NOIDA
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Gyanéndra Kumar
Dy. Director (Hort)
Div-Ist, NOIDA
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lota: Maharashira

should be cleared as fast as
possible, he said.
"The demands of our two

agitators (Hake and
Waghmare) will be kept
before the government.
Government should respect
‘the demands of these two
agitators. The respect that
sarlier agitations in this state
mnd the country have
eceived from the
jovernment should also be
fiven to this agitation and
iemands," Dhananjay
viunde said.

n February this year, the
Viaharashtra legislature
inanimously passed a bill

providing 10 per cent
reservation for the Marathas
in education and

government jobs under a
separate category.

Activist Manoj Jarange has
been demandin
implementation of the drafgt
notification that recognises
Kunbis as "sage soyare"
(blood relatives) of the
Maratha community
members and a law to
identify Kunbis as Marathas.
Kunbi, an agrarian group,
falls under the OBC
category, and Jarange has
been demanding that Kunbi
certificates be issued to all
Marathas, thus making them
eligible for quota benefits.
Hake and Waghmare have
said they are not against the
reservation for Marathas, but
it should not disturb the
OBC quota.The OBC
activists have been
demanding scrapping of the
government's draft

, notification that recognises

Kunbis as “sage soyare” of
the Maratha community
members.

<er washing feet of
chief, kicks up row

is feet got muddied after
iking part in a procession of
1e holy symbalic footprints of
aint Gajanan Maharaj.
One of the workers put water
'om a bottle as there was no
ip available nearby, he said.
atole also hit out at
svernment saying that
te farmers are burdened by
ians and need to be brought
it of their plight, the ruling
ispensation ‘was not at all
mcerned.
wgeting Patole, BJP Mumbai
sloaded the video on X and
id, "What a misfortune,
ongress is  repeatedly
sulting the workers whose
ight it uses to contest
sctions.”

is very shameful that

- oldp

wash his muddied feet, it
said, and asked where it was
the real culture of the grand

BJP Ader Chitra Wagh also
eted Patole over the act.

Renukaswamy murd

for CBI probe: Karna

PTI B CHITRADURGA
(KARNATAKA)

arnataka Home Minister

G Parameshwara on
Tuesday said there was no
need to hand over the
Renukaswamy murder case to
the CBI as the police were
doing a good job in their
investigation without
succumbing to any pressure.
Parameshwara and a State BJP
delegation led b g' its President
B Y Vijayendra met the
parents and wife of
Renukaswamy, whose body
was found in Bengaluru on
June nine, separately and
consoled them.
Bengaluru Police
Commissioner B Dayananda
indicated that Renukaswamy
was murdered in a "horrific,
brutal and barbaric" manner.
Speakr.n%1 to reporters here,
Parameshwara said 17 people,
including Kannada actor
Darshan and his friend
Pavithra Gowda, have been
arrested in connection with
the case.
According to police sources,
Renukaswamy, a fan of
Darshan, had allegedly sent
some obscene messages to
Gowda on social media,
which infuriated the 47-year-
old actor.
“I came here to console the
family. This is a painful
incident not only for the
family but also for all of us. So
far, 17 people have been

arrested. They are being

interrogated  thoroughly,
Parameshwara said.

“Our policemen have done a
good job. They did not
succumb to any pressure
while doing their job. Henc

there is no need to hand over
the -case to the CBI the
Minister said in response to a
question on the possibility of
handing it over to the premier
investigation agency.

He said Renukaswamy's
family =~ members  have
demanded justice and a
Government job. The victim
got married only a year ago
and his wife is pregnant.

"I will discuss with the Chief
Minister (Siddaramaiah)
(regarding demand for job),"
Parameshwara said. Earlier,

the BJP delegation urged the
government  to provide
compensation

Renukaswamy's family and a
government job to his wife.
They sought a fair probe into
his murder and demanded
that the guilty be punished.
From the party Rs two lakh
was given to the family of
Renukaswamy.

"Renu
inhun
civilis
it. Eve
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terms
being
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Public Notice

This is to inform the general public that
my ciieat, Kulbir Singh, 8/o Chanan Singh,
Rlo B-1/218, Janakplinl, Delhi-110058, have
savered all refatiof and hexeby disown
his son Gurleen w:fe Parmita
Singh due fo the

cruelty. | have aimdy
tarized Declaf3 e dafe

deban'ed and disowned from all of my
Client's movable and immovable assets,
which are self-acquired. Anybady dealing
with Gurleen Singh and Parmita Singh will
do 0 gt their own peril, risk and responsibility.
TARUN GARG (Advocate) D/2139/2020
Off: 1163/7, Biock 39, Naiwala, Karol

I
to his effect. BotPf métrﬁg%hiéjg e
Singh & Parfiia -5
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PrdgFiof Service

Fwd: Vivekanand Singh v. State of U.P. & Ors., Original Application No. 110 of 2024

29

Rohan Gulati <rohan@pslchambers.com>
Fri 16/08/2024 20:28

To:Clerk <clerks@pslchambers.com>

U 1 attachments (17 MB)
Reply on behalf of Respondent No. 2.pdf;

Best Regards,
Rohan Gulati

From: Rohan Gulati <rohan@pslchambers.com>

Sent: Friday, August 16, 2024 8:27:22 PM

To: adv.vivekanandsingh@gmail.com <adv.vivekanandsingh@gmail.com>; advocate9amberjain@gmail.com
<advocate9amberjain@gmail.com>; csup@nic.in <csup@nic.in>; psecit@nic.in <psecit@nic.in>; ms@uppcb.com
<ms@uppcbh.com>; ps.ite@up.gov.in <ps.ite@up.gov.in>

Cc: Sameer Jain <sameer@pslchambers.com>; Suvigya Awasthy <suvigya@ pslchambers.com>; Deepesh Raj
<Deepesh@pslchambers.com>; LAW DEPARTMENT <noidalawdepartment@gmail.com>

Subject: Vivekanand Singh v. State of U.P. & Ors., Original Application No. 110 of 2024

Sir/Ma’am,

We write to you for and on behalf of our client »/z., New Okhla Industrial Development Authority (NOIDA), being
Respondent No. 2 in the captioned matter pending adjudication before the Hon’ble National Green Tribunal, New
Delhi, and hereby serve you the attached reply being filed on behalf of Respondent No. 2.

Kindly be advised that the present service may be deemed as an advance service of the reply being filed on behalf of
Respondent No. 2.

Best Regards,

Rohan Gulati
Counsel for Respondent No. 2

P 5 "lE Advocates

& Solicitors

Direct: £91 11 4999 1260 | Board: +91 11 4999 1250 | Mobile: +£91 98109 93137
Office: A-220, Defence Colony, New Delhi, India — 110 024

Email: rohan(@pslchambers.com | My LinkedIn

Website: www.pslchambers.com | About PSL. | PSL LinkedIn

Legal 500 — Winner — Dispute Resolution — Arbitration Firm of the Year [2024]; Tier 1 in Dispute Resolution:
Arbitration [2024, 2023, 2022, 2021, 2020]

Benchmark Litigation — Ranked in International Arbitration, Construction, Commercial and Transactions,
Insolvency and Government and Regulatory [2024, 2022, 2021, 2020, 2019, 2018];
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